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Mr MF Qureshi, learned counsel, appears for the
appellants.

Mr R Deb Nath, learned CGC, represents the
respondents.

We have heard learned counsel for parties and perused
the judgments referred to during the course of hearing but
none of the judgments appears to cover the points as to
whether a Custom Officer who is appointed under Section 4 of
the Customs Act can exercise power under Section 108 of
Customs Act which is in the nature of judicial proceedings
while investigating the case under Section 53 of NDPS Act.
We would thus like the learned counsel for the parties to
clarify as to (i) Whether a Customs Officer in the course of
investigation of the case under NDPS Act can exercise the
powers of taking confessional statements; (ii) Whether such a
power can be said to inhere in him for exercise in cases under
NDPA Act, and (iiij Whether exercise of such powers is to
remain confined only to customs cases and not for
investigation under Section 53 of the NDPS Act. List this
matter on 07.04.2015.
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